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To be referred to the reporters or not ? )Jr 

dhether Their Lordships wish to see the fair 
co:y of the judgment 7 Yes. 
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JUDGMEWr 

N.ENGLJPTA,MEMBER (JUDICIAL), 	The applicants, three in number, have 

* 

or'yed for a direction to the Respondents to regularise 

their services as Typist or Cle± and a further direction 

to pay them remunerattin at pro rata basis in the scale 

orescribed for a clerk/typist working in the Office of 

the accountant General, r jSrC. 

Admittedly the three applicants were 

eeaged as Casual typists in the office of the Accountant 

General (audit) and they worked as such for considerable 

moriods, aplicarit o.l worked from 25.8.86,applicarit 

o.2 from 25.9.87 and aoplicant No.3 from 7-10-1985 

till the date of filing of the application on 8th 

Ja:uary, 1989. The applicants have ailege1 	they made 

reDresentarjr1 to the authorities for paying them 

remuneration or, pro rata basis but noneof them 

got any relief and that their services were not 

regularised, 

The Respondents in their counter have 

maintained that as the anolicants rushed to the Tribunal 

before exoiry of six months from the date of making 

reresc nta ion, the aopl Lcat inn is premature and barred 
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under ectin 20 of the Admjrijstratjve Tribunals act, 

1985. Their further pleas is chat the applicants were 

engaged on express understanding that their services 

were liable to be terminated on the appointment of 

regular candidates through Staff Selectjc Corn ijsior 

( . .C.) or through Surplus Cell, therefore, they 

cannot claim regularisation. They have further averred 

that with effect from 3.1.1989 on the appointment of 

regular candidates sponsored by S.S.C., their services 

were terminated and that the applicants were paid 

remuneration on daily wage basis for all the dates 

they worked, 

4. 	 We have heard Mr. Deepak Misra learned 

Counsel for the applicants and Mr. Ganèswar Rath learned 

$eclior standing Counsel(Central) for the Respondents. 

L)urirlg the course of arguments it has come to 	e 

rather admitted that the procedure for appointment of 

Clerks/Typist which are Grou C' posts is that the 

candidate must be selected and sponsored by the b..Co 

or wwld have beetdeployed after being declared 

surplus. The Respondents have, as stated just above, 

maintained that before the filing of the application 

the ost of Clerkti'ypist were filled up by regular 

appointment, therefore, there were no post available 

for the appointment of the applicants. In such 

circumtances, though we are of the opinion that as the 
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ap7liconts worked more tl)an one and half years. arid 

rendered service to the Department , the,-,," desezved 

consideration for regular appointment yet it waild 

not be possible to give a direction to regularise 

their services. 

vith regard tothe cpestion of 

remunerati n , we have absolutelyno hesitation in 

saying that the applicants are entitled to rernunetatiDn 

on oro rota basis at the rate f the emoluments 

payable to a typist in the initial of the scale 

prescribed for Clec/typist. It is also made cldr 

that as the regular employses are erititlei toa 

w ekly of f , the rernthieration payabe to the applicants 

should be calculated en that basis i.e. the apDlicants 

are entitled to the wages or remuneration for the whle 

of the week including the weekly off1  6ut not for 

other days on which tey did not work. The calculation 

arid the payment of arrears, if any,be made within three 

months hence. 

Thus, this ap4ication is accordingly 

disposed of leaving the parties to bear their own costs. 
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